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[Mr. Speaker]
motions which are obviously inadmis­
sible under any rule, of any Parlia­
ment, I am not going to read those 
motions in the House.

Shri N. S. Nair (QuUon cum Mave- 
likkara): Sir, on a point of informa­
tion, may I know whether it is imr- 
possible, or out of order, to raise a 
question which concerns another Gov­
ernment and for this House to ex­
press its opinion in the matter, espe­
cially when it is a matter of urgent 
importance?

Mr. Speaker; In a sense it is per­
missible, but not in the form of an 
adjournment motion. Hon. Members 
will get many opportunities—they 
have, in fact. They discuss the Exter­
nal Aflairs Ministry. They have 
many other occasions for discussion 
when they can air their grievances or 
submit their observations or sugges­
tions to the Government of India. But 
that docs not mean that, every 
time an hon. Member feels . that a 
m^tter^ though it relates to an inder- 
pendcnt, sovereign Government, is of 
importance in his view, therefore he 
is entitled to table an adjournment 
motion. That is the only point.

So far as matters which are ordinarily 
admissible, I am prepared to accept— 
accept in the sense of reading it in the 
House—the hon. Member’s opinion 
about the importance and urgency of 
his own motion. But, as I said, in 
the case of obviously inadmissible 
motion.s, it is a bad thing to allow 
such % practice to grow.

Shri S. S. More: May we know what 
cxactly is the nature of the adjourn­
ment motion?

Mr. Speaker: I am not going to
disclose it.

Shri S. S. More: We cannot un­
derstand the point and significance of 
your remarks unless we know ......

Mr. Speaker: Order, order. It is 
not for the hon. Member to be satis­
fied as to whether the Speaker should 
give his consent or not. It is a matter 
solely for the discretion of the Spea­
ker. The hon. Member's attempt is 
to know and give publicity to the 
point, which I do not want. It is 
very clear.

Shri M. S. Gurapadaswamy: 
On a point of order. Is it in order to 
say that I wanted to move this adjourn­
ment motion with a view to give 
publicity?

Mr. Speaker: No, no. Unless I give 
my consent it cannot be done: he can­
not put a question or move an ad­

journment motion, even for the infor­
mation of the House, unless I con- 
^ n t. Hon. Members may feel that 
it is a sort of—what shall I say", 
suppression by the Speaker, but there 
is no way out of it.

We will proceed to the further 
business.
" Skri Radhelal Vyas (U jjain): On a 
point of order. Can a thing be given 
publicity, which has been disallowed 
by you?

Mr. Speaker: I do not think I am 
called upon to decide it. But the hon. 
Member is free to do what he likes 
and take the consequences of what 
he does. I shall consider the ques­
tion as. and when it arises and not 
now.

PAPERS LAID ON THE TABLE 
E n q u ir y  r e p o r t  re G o r a k h p u r  F ir i n g

The Minister of Home Affairs and 
States (Dr. Katju): 1 beg to lay on
the table a copy of the Enquiry Re­
port of the Commissioner, Banaras- 
Gorakhpur Division in respect oi the 
Gorakhpur Firing on the 25th April,
1952 in pursuance of the undertakmg 
given during the half-an-hour discus­
sion on the 28th May, 1952, o^ points 
arising out of the answer given on 
the 20th May, 1952, to starred ques­
tion No. 56 regarding firing on rail­
way employees at Gorakhpur. [Placed 

in library. See No. P-19/52J

ELECTION TO COMMITTEES
P u b l i c  A c c o u n t s  C o m m t t t e e  

Mr. Speaker: I have to Inform toe 
House that upto the time tor
r e c e i v i n g  n o m i n a t i o n s  f o r  t h e  F u D U C  
A c c o u n t s  C o m m i t t e e ,  19 n o m i n a t i o n s  
w e r e  r e c e i v e d .  S u b s e q u e n t l y  4  m e m ­
b e r s  w i t h d r e w  t h e i r  c a n d i d a t u r e . ^  

t h e  n u m b e r  o f  c a n d i d a t e s  i s  ^ u a l  t o  
t h e  n u m b e r  o f  v a c a n c i e s  i n  t h e  C o m ­
m i t t e e ,  I d e c l a r e  t h e  f o l l o w i n g  M e x n r  
b e r s  t o  b e  d u l y  e l e c t e d : —

1. Shri B. Das.
2. Pandit Munishwar Dutt Upa-

dhyay.
3. Shri M. L. Dwivedi.
4 . Shri Shree Narayan D^s.
5. Shri Tribhuan Narayan Singh.
6. Shri Balwant Nagesh Datar.
7. Shri Ranbir Singh Chauduri.
8. Acharya Shriman Narayan Agar­

. wal.
9. Dr. Mono Mohon Das.




